[ 10 February, 2025 ] 5

(i) Statement showing Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-ninth Report of the
Committee on External Affairs (Seventeenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its Twenty-
fourth Report (Seventeenth Lok Sabha) on ‘India’s Policy Planning and Role of
Think Tanks with Special Reference to ICWA and RIS’; and

(ii) Statement showing Action Taken by the Government on the
Observations/Recommendations contained in the Thirtieth Report of the
Committee on External Affairs (Seventeenth Lok Sabha) on Action Taken by
the Government on the Observations/Recommendations contained in its
Twenty-second Report (Seventeenth Lok Sabha) on ‘India’s Neighbourhood
First Policy’.

ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: Hon. Members, the House had decided, on the recommendation of
the Business Advisory Committee, to skip lunch during the first leg of the Session to
complete discussion on the Motion of Thanks and the General Discussion on the
Union Budget. Today, the General Discussion on the Union Budget is scheduled to
commence. If the House so agrees, we may start the discussion at 2.00 pm, after
lunch recess. In order to complete the discussion and afford a reasonable
opportunity to Members, the House may sit late for two hours each day, today and
tomorrow, and skip lunch hour tomorrow, if the House so agrees.

SOME HON. MEMBERS: Okay, Sir.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Thank you. Now, Matters raised with permission. Dr. Ajeet
Madhavrao Gopchade. ...(Interruptions)...

S1. 3T ATERTE MUBS (AERTS): 3SR AU FEISY ...(TALT™). .

MR. CHAIRMAN: One minute. ...(Interruptions)... Please,.. ... (Interruptions)...

Contents Page t



[ RAJYA SABHA ]

1. JRTT HIEERTT MUBS : ST AYTI(T TS ...(FIETH)...

MR. CHAIRMAN: Now, Demand for... ... (Interruptions)...Hon. Members, please,
the Leader of the House. ... (Interruptions)...

JUT & a1 (3 ST YBTIAED) : ), ...(SILTH). .

MR. CHAIRMAN: Please take your seat. ...(Interruptions)...Please take your seats.
...(Interruptions )... There may be...

foraer & =yam (st wfgrepTop @=A) < W), I8 AR IR 81 1 B L (aUT)...

MR. CHAIRMAN: | am exactly doing that. ...(/nterrupt/ons)...l am sorry.
...(/nterrupt/ons)...Demand for timely updation of Aadhaar details. Mr. Gopchade,
please continue.

Demand for timely updation of Aadhaar details

S1. AT ATERTE MBS (AERTG) : IAERUY Ul ABIGY ...(FGL™)... Thall
3IMER TS &b Teld SKIATH Bl b1 & o7 Y2 FATIT Uishal § A5 Ied ~ATATA
7 BTl B H HURT oIF-a H SYAN T Y IR Sl AR Hred & dae H gford §
RIprId TS BT BT AR ST 81 59 Ml o GIEES! iR Ugdr Yolell &I
IRGSAT &b I H THR (A I~ BI &1 F8IS, LR B, S HIRA H DI AR
i oI9-371 & o1y *1fvTamd &, ST GOUANT 7 dhacl QhIId Ugar $I GREl Dl
G ¥ Sleal 7, dfcdh I8 R Rived @t faeas=adr o ft S99k ol 31 919 W
ST SRATIST BT SYART fHAT SI1AT B, A7 I8 7 had SIEIES! Bl 961dT <l 8, dioh
ARTR®T & T Y U g1 aRT 99 STl 81 Sof 1 SIRYES 3R ufFadt §9mer # a1dey
IS B Sird & ded B AR U1 Y B 39 Yoic! IR Bigd I, ST R ARIRGAT
BT SET B Tl AR AFRSDT BT GRATETST aTel SISl G TR I8 &l I8
fRfer I Ren & forg R IR et ol 2, i o1de Mo ¥ 7 had
HEITD -9 H W AT 8, dfcth I8 <2 & DIl 3R a4l &1 Secie Al
HRAT & WIRA DI JIATSSIY3MTS - BTl 81 H ARHKAT DI I8 AATE &1 & b I U AR
BTS Bl STFHRT DI TST B I8 AT fI2y ®Y A 39 AN dl & T8 8, oawr
3MMYR BTS Udh G Ygal STRI [T A1 21| HEIG, IE Had Aecaqul 8, i qay
& A1 ARHIT B BRI, S A, gaT, ST fIfY 7d afhrd fqavor ago gad 2
B B § JaMsSIgans 1 W fhar 2 & I sraeey &A1 ifard 721 &, ifd 34
g2 W § U HoIqd BIRT HRAT Fredl g1 g &l A= et ufsharei §
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RG] B i &b SR T8 A 31T & {3 drerael gaufoy dic St H Heli
gl g8 R dleaifye gferar @ e o gwifad st g iR AFR&T &
3B RT DI Al Hebe H STl ol U ARl HI AT 9&d! off &1 8| Ugar AR
ARIR G | HEfET qei IR Tl AR 3R AT dRATS o MaegHhd &, dlfeh <91
BT GRET 3R B FaRAT DI GHRET fBA1 ST Fh| ABIGY, #_T A1 & 6 Fag
HRBR DI Yo BT g1 1Y, [Th T8 LR BIS TRDI bl U YR BlS
BT SR DI AT WY ¥ IST BT AFERS 81l 396 A1 8 I8 A afyd
fopar ST &1 It ARIRGT B BRI 3Terd= 3R IS 8l 98Ied, S9dh 91 Bl
FHETT TRER DI 3T TS & fofT AMITH U Yo I AR HRAT 1Y TE Yo
T Hac AR ATST UhAT BT Y€ DR H AGQ B, it I8 Hl GHedd Hm
fop I T (U MYR BT BT STHBRT BT THRAT I of| Rifess IRrge Ried
UIce &b AIEH R JATER Ple Bl eeH I fod H31, Al Tdhell YR BHIS &
GO Bl b1 H AEaYUl AG Aol 3ae TR A ST g3l Tdhell YR Hls
BT ITINT I THR DT RIS 1R =Tl H b1 Sirar 31§ S9! R & forg,
3MER YUTTell Bl [Iead=-gar &1 g & oy 3R ARIRGI Bl JRem & {1 gab
qEYUT IUTY B b oY el I IE GeITd o1 =Tl § b IReR 39 &2 4 3
HSH IS 3R YR DI YUTTell Bl 3fferes THIET 3R I g17|

MR. CHAIRMAN: The following hon. Members associated themselves with the issue
raised by the hon. Member, Dr. Ajeet Madhavrao Gopchade: Shri Sujeet Kumar
(Odisha), Dr. Sumer Singh Solanki (Madhya Pradesh), Shri Brij Lal (Uttar
Pradesh), Shrimati S. Phangnon Konyak (Nagaland), Shri Deepak Prakash
(Jharkhand), Shrimati Geeta alia Chandraprabha (Uttar Pradesh), Dr. Kalpana
Saini (Uttarkhand), Shri Aditya Prasad (Jharkhand), Ms.Kavita Patidar (Madhya
Pradesh), Shri Maharaja Sanajaoba Leishemba (Manipur), Shri R. Girirajan (Tamil
Nadu), Shrimati Sulata Deo (Odisha), Dr. Anil Sukhdeorao Bonde (Maharashtra),
Shri Jose K. Mani (Kerala), Shrimati Sumitra Balmik (Madhya Pradesh),
Shri  Dhananjay Bhimrao Mahadik (Maharashtra) and Dr. Fauzia Khan
(Maharashtra).

Hon. Members, before | call out the next speaker, | will make an appeal. We
are Council of States; we are House of Elders. It is required of us to patiently hear
anyone who has been legitimately given floor by the Chairman. | will not appreciate
any disturbance. There are occasions when people may be euphoric and otherwise
also. This House has to send a very sober message that this House is meant for
expression and dialogue and we will uphold it. | am sure the Leader of the House and
the Leader of the Opposition both will extend their warmest cooperation to me. | am
calling Shrimati Sonia Gandhi who had taken oath as a Member on 4t April, 2024. It
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is her maiden intervention in the House. She is making contribution on ‘Concern over
the people deprived of entitlements under the National Food Security Act, 2013".
Shrimati Sonia Gandhi.

Concern over the people deprived of entitlements under the National Food
Security Act, 2013

SHRIMATI SONIA GANDHI (Rajasthan): Hon. Chairman, thank you for giving me this
opportunity to speak. The National Food Security Act (NFSA) introduced by the UPA
Government in September, 2013, was a landmark initiative aimed at ensuring food
and nutritional security for the country’s 140 crore population. This legislation played
a crucial role in protecting millions of vulnerable households from starvation,
particularly, during the Covid-19 crisis. It is this Act that provided the basis for the
Pradhan Mantri Garib Kalyan Anna Yojana. Under the NFSA, 75 per cent of the rural
population and 50 per cent of the urban population are entitled to receive subsidized
foodgrains. However, the quota for the beneficiaries is still determined based on the
2011 Census, which is now well over a decade old. For the first time in independent
history, the Decennial Census has been delayed by more than four years. Originally
scheduled for 2021, there is still no clarity on when the Census will be conducted.
The Budget allocations reveal that the updated Census is unlikely to be conducted
this year as well. Around 14 crore eligible Indians are thus being deprived of their
rightful benefits under the NFSA. It is imperative, Sir, that the Government prioritizes
the completion of the Census as soon as possible, and ensure that all deserving
individuals receive the benefits guaranteed to them under the NFSA. Food security is
not a privilege; it is a fundamental right. Thank you.

MR. CHAIRMAN: The following hon. Members associated themselves with the issue
raised by the hon. Member, Shrimati Sonia Gandhi: Shri Mukul Wasnik (Rajasthan),
Shri A.A. Rahim (Kerala), Shri Imran Pratapgarhi (Maharashtra), Dr. V. Sivadasan
(Kerala), Shri Haris Beeran (Kerala), Shrimati Jebi Mather Hisham (Kerala),
Shrimati Renuka Chowdhury (Telangana), Shri Ashok Singh (Madhya Pradesh),
Shri G.C. Chandrashekhar (Karnataka), Shri Anil Kumar Yadav Mandadi
(Telangana), Shri M. Shanmugam (Tamil Nadu), Shrimati Rajani Ashokrao Patil
(Maharashtra), Shri Manoj Kumar Jha (Bihar), Shri Sanjay Singh (National Capital
Territory of Delhi), Shri Pramod Tiwari (Rajasthan), Shri Sandosh Kumar P
(Kerala), Shri Saket Gokhale (West Bengal), Shrimati Sulata Deo (Odisha),
Shri Jose K. Mani (Kerala), Shri K.T.S. Tulsi (Chhattisgarh), Shri Prem Chand
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